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The applicant who was Q;romoted on adhoc basis

U ‘
as Office Superintendent on 20.11,80 from the post of
;l
Senior Clerk, was reverted vide order dated 22,12.82,
ﬂ
against which he filed writ p%tition vefore the High
|

Court (Lucknow Bench), by ope?ati.on of law the said
i
1 s
writ petition has been transferred to this Trilunal,
ﬂ
The avplicnt was appo;finted as Junior Clerk and

rl
after ¢etting promotion to the post of Senior Clerk in
i
J
April, 1980, he was calied fo§ written test in July, 1980
1
;

t be held in Gorakhpur for promotion ® the post of
[}

2,

|
i
Office Superintendent Grade II in thepay scale of
#
i

Rs 550-750. The aovlicant apo!eeared in the written test

o |



| J\

|
and viva .voce conducted by the Selection Commi ttee.

?i

|
According to the applicant the result of the said
|
. '\]
selection was declared andhisll name was included in
the list and after preparatiO%a of panel dated 22. 11:80
\"
the applicant was promoted to ‘Lthe post of OCftice
|
Superintendent Grade II under ﬁe orders of General
|
Manager but on 22.'..12,:'82 he wasf reverted and that is why
I
“1
he challenged the said reversion order. According t the
applicent, being a member of S%:heduled Caste and in
\

'1
view of the circulars of the Gchernment of India he

should not have been reverted:Iand further no warning

was given t© the applicant and after completion of

more than two years,when no digciplinary proceedings

were initiated against him, as |such he could noth=ve

i

been rewerted, Juniors to the ép-oliCant are working amd

|

. 1,
yet he haen re cverted, The De[%eflt of reservation was
not given to him, _
!
i

3. On behalf ofthe Railwafi administration +the record

hag peenproduced. In the counter affidavit it has bezn
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!

stated that earlier selection
|

I
i

|
| for Office Superintendent

was made only on adhoc basis and trial basis. It was
J

!
made clear in the order itself. Subsequently, selection
to the post took place and 1]£he apnlicant offered himself
!
for the said examination.Hel succeeded in the written

I
i
i

examination but could not succeed in the viva voce
{
/

and therefore, he was rewerted and persons selected

. J
were to be appointed. The post was a selection post
|

|

and the questionof seniorij:y could not be raised by

the applicant;‘ :

. ]

' From the record it is found that the applicantd
: dated 31080 74

i

work was not satis fac-boryf":' The circular/on which
J

.c; |
reliance has been placecﬁ. speaks of sympathetic

[
i

xr
COopsideration and sympathetic consideration does not

J
il

!
mean that the aprlicant should be promoted even if

1
it

otherwise he is not su.;:i.table, i.’e;‘ his work is not

!
|

satisfactory;' so far %s the circulat dated 21.1:66

i

is concerned regardingf‘ non reversionm ut states that
|

i
d

j e s .
it does not apvriy to those officiating on promotion

!
i
]
|

and alsa to those wqb have to be reverted after a

/
{
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!
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mean that the aprlicant should \‘}' be promoted even if
!

|

otherwise he is not suitable, J;;;‘e.« his work is not

, i ]
satisfactory., So far as the ci:%',lculam dated 21.1.66

1 B
i
is concerned regarding non reversionm ut states that
i
|
Iy

it does not apply to those officiating on promotion

and als@ to those w0 have to be: reverted after a
' ]
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lapse of 18 months because of cancellation of Selection

Board proceedings or due o a chan{;e in the panel

fi
position consequent to rectifying'of mistake in

1
i

seniority list., and also those next below selected has
1

to be reverted after a lapse of 18 “;montl's.‘
"!
5. Bven if the anplicent has cdinpleted 18 months

‘u
, S
he cannot escape reversion, However, in case regularly
| f
selected candidates have not joined, the applicant

I

should not have been reverted but in case the applicant
1

li
has already been reverted the applitlmnt will be given

H
Railway |
additional chance by the/Administra'tion for qualifying

I
the said examination and he may be promoted in respect

: i\
of available wvacancy.
. !
6o The application is disposed of\- as above with no

3
- \l
order as t costs,

| Vice Chairman.

Lucknow: Dated: 25.5,92. ‘I




